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IN THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 807 OF 2024
Anup Singh Bhati ...Applicant
Versus

State of Uttar Pradesh ...Respondent

COMPLIANCE REPORT ON BEHALF OF DISTRICT MAGISTRATE,
BULANDSHAHAR, UTTAR PRADESH.

Most Respectfully Showeth:

1. This humble submission is made in response to the Hon'ble Tribunal's order dated
22-08-2024, which directs Respondent No...., the District Magistrate,
Bulandshahar, Uttar Pradesh, designated as the Nodal Agency to lead a Joint
Committee with the UPPCB to investigate illegal dumping by Sikandrabad Nagar
Palika. If such dumping was found, corrective actions, including the assessment
of environmental compensation and prosecution under the Environment
Protection Act, 1986 and Solid Waste Management Rules, 2016, were to be taken.
The exercise was to be completed within two months, and a compliance report

was to be submitted to the Registrar General of the NGT.. The order states:

“...4. We accordingly constitute a Joint Committee comprising District
Magistrate, Bulandshahr and Uttar Pradesh Pollution Control Board,

5. District Magistrate, Bulandshahr shall be the Nodal Agency for coordination
and compliance of this order.



6. Said Committee shall visit the site, and if find that there is any illegal dumping
of waste by Sikandrabad Nagar Palika, shall take appropriate prohibitive
punitive preventive and remedial action against the violator(s) which will include
assessment of environmental compensation and prosecution under the relevant
provisions of Environment Protection Act, 1986 read with Solid Waste
Management Rules, 2016,

7. Above exercise shall be completed within two months. The Committee shall
submit a Compliance Report with the Registrar General of this Tribunal. If any

further order is required, Registrar General may place the matter before the
Bench”

. The Hon’ble National Green Tribunal (NGT) vide order dated 22.08.2024 in
O.A. No. 807/2024 directed the concerned authorities to take necessary action
regarding the illegal dumping of solid waste near the pond located on Faridpur
Road in Village Nizampur. The complaint was lodged by Shri Anup Singh
Bhati, who highlighted the illegal dumping of solid waste by Sikandrabad
Nagar Palika in the said pond, which led to the burning of the waste, emitting
smoke that caused significant health hazards to the local residents. Despite the
intervention of the fire department, the fire and emission continued unabated,

causing severe air pollution.

. In compliance with the Hon’ble Tribunal’s order dated 22.08.2024, the District
Magistrate, Bulandshahr constituted a Joint Committee comprising the Sub
Divisional Magistrate, Sikandrabad, and the Regional Officer, UP Pollution
Control Board, Bulandshahr. This was done through letter number 604/0G-
262/2024 dated 11.09.2024 to investigate the matter and ensure the proper
disposal and treatment of solid waste as per the Solid Waste Management
Rules, 2016. Copy of the letter number 604/0G-262/2024 dated 11.09.2024 is
marked and annexed as ANNEXURE-1.




4. The Joint Committee conducted an inspection of the pond located near the Bijli
Ghar in Village Nizampur on 23.09.2024. During the inspection, domestic
waste and plastic waste were found dumped near the pond. The geo-coordinates
of the inspected site are Latitude: 28.440684, Longitude: 77.682604.
Additionally, plastic electric meter boxes were found dumped near and within the
pond area. However, no ongoing fire or fugitive emissions were observed at the

site.

5. The Regional Office, UP Pollution Control Board, Bulandshahr issued a letter
625/0G-262/2024 dated 24.09.2024 to the Nagar Palika Parishad,
Sikandrabad directing them to dispose of the domestic and plastic waste in
accordance with the applicable rules. Copy of the Letter 625/0G-262/2024 dated
24.09.2024 to the Nagar Palika Parishad, Sikandrabad is herewith marked and
annexed as ANNEXURE-2. To address the disposal of plastic electric meter
boxes, a letter 637/0G-263/2024 dated 27.09.2024 was sent to the Executive

Engineer, Electricity Distribution Division, Sikandrabad, requesting the
removal of the electric meter waste. Copy of the letter a letter 637/0G-263/2024
dated 27.09.2024 was sent to the Executive Engineer, Electricity Distribution
Division, Sikandrabad is herewith annexed as ANNEXURE-3.

6. In compliance with the Hon'ble Tribunal’s order dated 22.08.2024, the Executive
Officer, Nagar Palika Parishad, Sikandrabad provided a report through letter
no. 804/Swa0Vi0/2024-25 dated 28.09.2024, stating that although the domestic
waste near the pond was not dumped by the Nagar Palika Parishad, they took the

responsibility and removed the waste as per the Municipal Solid Waste Rules,



2016. Copy of the report provided by the Executive Officer, Nagar Palika
Parishad, Sikandrabad through letter no. 804/Swa0Vi0/2024-25 dated 28.09.2024
is marked and annexed as ANNEXURE 4. The Nagar Palika Parishad,
Sikandrabad further informed via letter no. 810/Swa0Vi0/2024-25 dated
30.09.2024 that the pond in question falls within the jurisdiction of Gram

Panchayat Nizampur and is outside the limits of the Nagar Palika Parishad.
Copy of the report provided by the Executive Officer, Nagar Palika Parishad,
Sikandrabad through letter no. 810/Swa0Vi0/2024-25 dated 30.09.2024 is
marked and annexed as ANNEXURE 5.

. A verification inspection was conducted by the Junior Engineer and Assistant
Scientific Officer from the Regional Office, UP Pollution Control Board,
Bulandshahr. It was found that while the majority of the domestic waste had
been removed by the Nagar Palika Parishad, a small amount of waste was still
present near the pond. The plastic electric meter boxes were confirmed to have
been removed by the Electricity Department. Copy of the letter stating plastic
electric meter boxes were confirmed to have been removed by the Electricity

Department is herwith marked and annexed as ANNEXURE 6.

. Considering the jurisdiction clarification, the Regional Office, UP Pollution
Control Board, Bulandshahr, issued a letter 648/0G-262/2024 dated
30.09.2024 to the District Panchayati Raj Officer, Bulandshahr, requesting
the removal of the remaining waste and the installation of a warning board to
discourage further illegal dumping at the site, with a warning of penalties for non-

compliance. Copy of the letter no. 648/0G-262/2024 dated 30.09.2024 to the
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District Panchayati Raj Officer, Bulandshahr is herewith marked and annexed as

ANNEXURE 7.

9. In response to the above directions, the District Panchayati Raj Officer,
Bulandshahr, provided a report through letter no. 3259/P0/SBM-G/NGT/DC
IM1S/2024-25 dated 09.10.2024, confirming that the remaining waste had been
disposed of as per the Solid Waste Management Rules, 2016, and a warning
board was installed at the site. Additionally, a plantation drive was conducted to
prevent further illegal dumping. Copy of the Report provided by the District
Panchayati Raj Officer, Bulandshahr through letter no. 3259/P0/SBM-
G/NGT/DC IMIS/2024-25 dated 09.10.2024 is herewith marked and annexed as
ANNEXURE 8.

10.In compliance with the Hon'ble NGT’s order dated 22.08.2024, all necessary
actions have been taken by the concerned authorities, including the removal of
domestic and plastic waste from the site, jurisdiction clarification, and the
installation of warning signs to prevent future violations. The compliance of the
Solid Waste Management Rules, 2016, has been ensured, and efforts have been

made to mitigate the environmental impact on the pond area.

THROUGH
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ADVOCATE

STANDING COUNSEL FOR STATE OF UTTAR PRADESH
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STANDING COUNSEL FOR STATE OF UTTAR PRADESH
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IN THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 807 OF 2024
Anup Singh Bhati ...Applicant

Versus

State of Uttar Pradesh & Ors. ...Respondent
AFFIDAVIT

I, Chandra Prakash Singh aged about 54 years s/o Sh. Harish Chandra Singh

is presently posted as District Magistrate, Bulandshahar, Uttar Pradesh having

an office at Bulandshahar, Uttar Pradesh presently in Delhi.

1. ThatIam posted as stated above and well conversant with the facts of the present

case and as such competent to swear this affidavit before this Tribunal.

2. That the accompanying Compliance report has been drafted by our counsel upon

my instructions.

3. That the contents of the accompanying Compliance report are true and correct, and

the knowledge has been derived from official records and nothing material has been

concealed therefrom. Cﬂ/

DEPONENT

VERIFICATION

(o)
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Item No.05 Court No. 2
BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No.807/2024
Anup Singh Bhati Applicant
Versus
State of UP Respondent

Date of hearing: 23.08.2024

CORAM: HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER

HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER
Applicant(s): None
ORDER

1. Anup Singh Bhati resident of village Nizampur, Police Station
Sikandrabad, District Bulandshahr and State Uttar Pradesh has sent a
letter petition dated 27. 10.2023, raising a complaint of illegal dumping of
garbag in a pond near village Nazampur Bijlighar on F: aridpur Road in
District Bulandshahr and this complaint has been registered wunder
Sections 14 and 15 of National Green Tribunal Act, 2010 (hereinafter
referred to as ‘NGT Act, 2010)) in exercise of suo-moto jurisdiction in
view of law laid down by Supreme Court Municipa! Corporation of Greater

Mumbai Versus Ankita Sinha and Others, (2022) 13 SCC 401.

2. Complainant has said that there is a pond near village N izampur at
Faridpur road wherein Sikandrabad Nagar Palika is dumping solid waste
in an illegal manner and thereby causing pollution. For a few days solid
waste was burning emitting huge smoke and when fire department was
informed, one vehicle deployed but it could not control the fire emission
of smoke continued causing breathing problem to the local habitants and

other health hazards.

12
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3. In our view, complaint made in this Original Application can be

looked into at the first instance, effectively, by District Administration

and Statutory Regulator.

4. We accordingly constitute a Joint Committee comprising District

Magistrate, Bulandshahr and Uttar Pradesh Pollution Control Board.

5. District Magistrate, Bulandshahr shall be the Nodal Agency for co-

ordination and compliance of this order.

6. Said Committee shall visit the site, and if find that there is any
illegal dumping of waste by Sikandrabad Nagar Palika, shall take
appropriate prohibitive punitive preventive and remedial action against
the violator(s) which will include assessment of environmental
compensation and prosecution under the relevant provisions of
Environment Protection Act, 1986 read with Solid Waste Management

Rules, 2016.

T Above exercise shall be completed within two months. The
Committee shall submit a Compliance Report with Registrar General of
this Tribunal. If any further order is required, Registrar General may

place the matter before the Bench.

8. With the above directions this Original Application is disposed of.

Sudhir Agarwal, JM

Dr. Afroz Ahmad, EM
August 22, 2024
Original Application No.807 /2024
M

13
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ANNEXURE-2
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“6. Said Committee shall visit the site, and if find that there is any illegal dumping of
waste by Sikandrabad Nagar Palike, shall take appropriate prohibitive punitive preveniive and

remedial action against the violator(s) which will include assessment of environmental

compensation and prosecution under the relevant provisions of Environment Protection Act, 1986
read with Solid Waste Management Rules, 2016”
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ANNEXURE-3
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Uttar Pradesh Pollution Control Board
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“6. Said Committee shall visit the site, and if find that there is any illegal dumping of
waste by Sikandrabad Nagar Palika, shall take appropriate prohibitive punitive preventive and
remedial action against the violator(s) which will include assessment of environmental
compensation and prosecution under the relevant provisions of Environment Protection Act, 1986
read with Solid Waste Management Rules, 2016” '
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viokator (s) whichwill include assessment of environmental compensation and prosecution under the
rclevant provisions of Environment Protection Act, 1986 read with solid waste management rules, 2016"
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23 ANNEXURE-5
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"6 Said Committee shall visit the site, and if find that there is any illegal dumping of waste by
Sikandrabad Nagar Palika, Shall take appropriate prohibitive preventive and remedial action against the
viokator (s) whichwill include assessment of environmental compensation and prosecution under the
relevant provisions of Environment Protection Act, 1986 read with solid waste management rules, 2016"
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“6. Said Committee shall visit the site, and if find that there is any illegal dumping of
waste by Sikandrabad Nagar Palika, shall take appropriate prohibitive punitive preventive and
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compensation and prosecution under the relevant provisions of Environment Protection Act, 1986
read with Solid Waste Management Rules, 2016”
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